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HOUSE BUILDING SocIE'l'Y FOR RAILWAY 
EMPLOYEES 

4525. SMRI RAM SWARUP 
VIDYARTHI : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether it is a fact that a House 
Building Society for the Railway eftl-
ployees working in DelhilNew DeJhi 
is functioning in the Railway Board; 

(b) it SO, the details thereof; (~) 150 1;~ I 
(c) the total amoWlt of shares re-

PIioM01ION OF JuNliOR ~A!n' S!'A- ceived- as on the lUst July, 1968; 
TION MASTERS AND WAll SI:RvIcE CAlf- (d) the names of members, gazetted 

DmATES and non-gazetted of the Society and 
their date of priority; and 

4524. SHRl RAM SW ARUP VIDY-
ARTHI: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether it is a fact that the 
junior Assistant Station Masters and 
War Service candidates have been 
promoted as Station Masters in prefer-
ence to the staff recruited prior to the 
1st JWle, 1962 in violation of the Rail-
way Board's letter No. E49/RC-lIB/3 
dated the 25th February, 19M tesult-
ing in extra expenditure due to non-
finalisation of combined seniority list 
by the General Manager, Northern 
Railways, New Delhi for the last eight 
years; 

(b) whether the Audi, note issued 
by the Chief Auditor, Delhi in 1966 
in this connection is still outstanding; 
and 

(c) what action has been taken by 
Government for non-finalisation of the 
seniority list for the last eight years 
and the Audit note for the last It 
yeats ? 

TBE MFNTSTER bF _ RAn.WAYS 
(SffiU C. M. POONACHA): (a) No. 

(b) Yes. 
(c) The seniority list has already 

been issued by the Northern Railway, 
but it is Wlder review to verify whe-
ther the policy formulated by the Rail-
way Board has been adhered to. The 
Audit note will be disposed of by the 
NOrthern Railway after the seniority 
list has been finalised 

(e) the likely date by which they 
are expected to receive the land and 
the location thereof? 

THE MINISTER OF RAILWAYS 
(SHRI C. NI. POONACHA): (a) to 
(e). Presumably, the Hon'ble Mem-
ber has in mind the Railway Board 
Employees' Cooperative Housing S0-
ciety Ltd. which fWlctions in Delhi. 
This is an autonomous body and the 
following information has been from 
them: 

''The Railway Board Employees' 
Cooperative Housing Society Ltd. 
was registered in the year 1961 
Wlder registration No. 1550. It has 
773 members on roll and a share 
capital of Rs. 38,650. In addition, 
the Society has 991 persons on the 
waiting list, who have paid Rs. 49,550 
as advance towards share money. 

The members of the Society enjoy 
equal status and, therefore, the So-
ciety does not maintain the names 
of members separately distributed 
between gazetted and non-gazetted. 

The date of enrolment forms the 
basis of priority. 

The Society in in correspondence 
with the Delhi Administration for 
securing land. So far, the Society 
has not secured any land and it is 
not possible to say when land will 
be released by Delhi Administra-
tion." 




